
THE INDIAN TELEGRAPH (AMENDMENT) ACT, 1972 
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BE it enacted by Twenty-third Year of the Republic 
of India as follows:- 

Short title 1. This Act may be called the ndian Telegraph (Amendment) Act, 
1972. 

Substitu- 2. For section 5 of the Indian &legraph Act, 1885, the following kc -  
tion of 

rhg&:,b~<, st.~b~qOquted, namely: $ 13 of 1885. 
new sec- 5 . . . . . . . . . .  .> . . . . . .  

tion for 
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to the Government making the der or an officer thereof mentioned 
in the  order: 
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Provided that intended to be published in India 
of correspondents accredited to Central Government or a State 

, Government shall not be or detained, unless their trans- 
mission has been sub-section.". 
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